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1,0RDER DATED 09,06,2004,

In a Departmental meguiry undex
Rule-14 of the Centmwl Civil Services
(classification,Control and Appeal)Rules,

1965 initiated against the Applicant,

copies of the enquiry report dated 10th

July, 2003 were supplied to the Applicant
under forwarding letter dated 04,08, 2003,

applicant having furnished his representatlior
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the same was taken into conSideration and
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T st' S2NRING final orders impesiing punishment was lssued
N pes to the Applicant under Anne s re-A/3 dated
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31,12,2003,As it appears, instead of

any appeal available under the
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CCS(CCA)Rules,1965,3wpliCant has preferred
this Original Application No,259/04 under
section 19 éfthe Administrative Tribunals
Act, 1985 challenging the order of punishment
issued nder Annexure-3A/3 dated 31,12,03,

In the aforesaid premises,having

heard Mr, B, S, Tripathy,Leamed Coun sel
_ aopearing for the Applicant and ;Ar.‘\nug;}
G\&VS 0.);,13 e ;
K, Bose,Leamed Senior Standing Counsel
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Conrd prrens for the Unicn of Inmla(on whom a copy ©
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"YC S
o Ji C ) i " .
Ve v Qompin, served ))“th S 0.A, is dispose@ of granting
. thL/ liberty tothe Applicant to prefer an

W e\[ﬁ appeal by the end of June, 2004 and , in the
| > UL’ event such an appeal is prefer ed by ;
) /Q\Lﬂm M sent such an appeal pDre £ v

PNy §4&w, sy 30th June,2004,the Appellate Authority
is directed to do well in considering the

came on merit (notwithstanding 10gaelq“"r

—~— "’
%’ ' asion of the appeal)

in accordance

with law within a period of six months,
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